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recruited under the Special Recruit
ment Scheme will depend (a) on the 
latest information available of the 
anticipated requirements, and (b) on 
the suitability of the candidates who 
offer themselves for recruitment.

Indian Naval Trainees

411. Shri D. C. Sharma: Will the
Minister of Defence be pleased to 
state:

(a) the number of Indians sent 
abroad for training for the Nav» 
during 1956-57; and

(b) the countries to which they 
were sent?

The Deputy Minister of Defen e# 
(Shri Haghnramaiah): (a) 80.

Officers 31
Ratings 20
Civilians 10

80

(b) The United Kingdom.

Smuggling of Gold
412. Shri D. C. Sharma: Will the

Minister of Finance be pleased to 
state:

(a) the quantity of gold seixed by 
the customs authorities during the 
year 1957 so far; and

(b) the value involved in each 
case?

The Minister of Finance (Shri T. T 
Krishnamachari): (a) Tiie tou»>
quantity of smuggled gold seized rr* 
the customs authorities during th» 
year 1957 (January to April, 1937 ■ 
was 32,864 tolas plus 1,845 Sover
eigns.

(b) The total number of seizures is
417. The compilation of a list giving 
value involved in each case will 
entail an expenditure of time and 
labour out of proportion to the bene
fit likely to be achieved from such

compilation. However, the total vata* 
of the gold and sovereigns seized m u  
Rs. 34,06,831.

Arrest of an Air Force Officer to 
Poona

413. Shrimati Ila Palchaadhary:
Will the Minister of Defence bo 
pleased to state:

(a) whether it is a fact that a high 
ranking Air Force Officer—a Squadr
on Leader—of the Second Wing of the 
Indian Air Force was placed under 
Military arrest in Poona in December,
1956 on charges of irregularities la 
keeping Accounts ;

(b) if so, the details thereof; and

(c) what happened thereafter?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes.

(b) and (c). On 20th December
1956, the Officer Commanding the 
Air Force Station carried out a sur
prise check of cash and discovered a 
large deficiency. The officer responsi
ble for operating the Public Fund 
Account was placed under arrest, and 
his acting rank was removed. After 
necessary investigation he was tried 
by a General Court Martial in March,
1957. The proceedings are awaitiag 
confirmation.
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Cultural Institutions
415. Shri Jhulan Sinha: Will the

Minister of Education and Scientific
Research be pleased to state:

(a) the names of the All India 
Institutions working in the field of 
culture which were given grants-in- 
aid by Government during the year 
1956-57; and

(b) the total amount spent by 
these institutions during the same 
period?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) A
statement is laid on the Table of Lok 
Sabha [See Appendix III, annexure 
No. 76].

(b) Audited accoutns have not yet 
been received from the Institutions.

General Elections
416. Shri Bibhuti Mishra: Will the 

Minister of Law be pleased to state:
(a) whether any complaints have • 

been received by Government about 
the mal-practices during Second 
General Elections, especially regard
ing propagation of cqsteism;

(b) if so, their hature; and
(c) the action proposed to be 

taken thereon?
The Minister of Law (Shri A. K.

Sen): (a) to (c). A  number of com
plaints were received by the Elec
tion Commission during the elections 
Alleging malpractices, serious and 
petty. Among them, there were a 
few complaints alleging propagation 
by certain parties and individuals of 
differences on the basis of castes and 
communities. All these complaints 
aw  under (enquiry by the authorities 
eaaoeraed.

Allotment o f Iron-rods and Corraga9> 
ed Iron Sheets

' 417. Shri Bhagvati: Will the Minis- 
ter of Steel, Mines and Fuel be pleas
ed to state:

(a) the quota of Corrugated Iron 
Sheets allotted to the State of Assam' 
and the quantity actually received by 
the said State within the specified- 
period during each of the years 1954, 
1955, 1956 and the first four months- 
of 1957; and

(b) the quota of iron goods sucb 
as rods etc. other than Corrugated 
iron sheets allotted for the State o f  
Assam and the quantity actually lift
ed by the said State within the- 
specified period during the above 
period?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a>
and (b). Allotments of steel are not. 
made category-wise. A statement 
showing the tonnage of allocations 
and despatches for the period i »  
question, as far as is available, is 
laid on the Table. [See Appendix: 
III, annexure No. 77].

Holidays for High Courts lodge*
418. Shri Kaltka Singh: Will the-

Minister of Heme Affairs be pleased 
to state the number of days, exclud
ing Sundays, allowed as holdings for' 
judges of the High Courts in India, 
during a year?

The Minister of State la the Minis
try of Home Affairs (Shri Datar)r
A statement is laid on the Table o f  
Lok Sabha [See Appendix HI, an
nexure No. 781.
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